05.09.2020
Joined through Video conferencing at 10:00 am.
Present : Ld. APP for the State has joined through Cisco Webex.
Sh. Nikhil Yadav, Ld. LAC on behalf of applicant/accused Gaurav @ Gore has
joined through Cisco Webex. '
This is an application under Section 437 Cr. PC for grant of bail of
applicant/accused wherein it has been submitted that applicant/accused has been fals
implicated in this case and he is in JC since 27.05.2020. Ld. LAC argued that charge-sheet has
been filed. Therefore, he should be granted bail in this case.
Reply has been filed by 10 electronically. Copy of same supplied to Ld. t&

electronically. Perusal of the reply shows that applicant/accused is a habitual offender ai
involved in four other cases.
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FIR No. 20/20
PS —Sadar Bazar

05.09.2020
Joined through Video conferencing at 10:05 am.
Present Ld. APP for the State has joined through Cisco Webex.

Sh. Nikhil Yadav, Ld. LAC on behalf of applicant/accused Gayasuddin has joined
through Cisco Webex.

Ld. LAC for the accused has moved an application electronically for releasing
the accused on personal bond. Perusal of the application shows that accused was granted
bail this Court on 22.08.2020.

10 wrongly filed reply of bail.

In this matter, accused was admitted to bail by this Court vide order dated

22.08.2020 subject to furnishing Bail Bond and Surety Bond in sum of Rs.15,000/- each.

Hon'ble High Court of Delhi in the matter of “D.M. Bhalla Vs. State” passed in W.p (C)
3465/2010, the application of the accused is allowed and he

s admitted to bail subject to
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05.09.2020

Joined through Video conferencing at 10:10 am.

This is an application for releasing vehicle bearing registration number
DL-55BF-0835 on superdari.

Present : Ld. APP for the State.

Ms. Jyoti, Ld. Counsel for the applicant Om Prakash has joined through Cisco

Webex.

IO has filed his reply. Copy of same supplied to Ld. Counsel electronically,
Same is taken on record wherein it has been submitted that he has no objection, if vehicle is
released to the applicant.

Instead of releasing the vehicle on superdari, this Court is of the view that the
vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of
“Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014.

Hon’ble High Court of Delhi in above-said judgment/order while relying upon
the judgments of Hon 'ble Supreme Court of India in matter of “Sunderbhai Ambalal Desai
Vs. State of Gujarar”, AIR 2003 SUPREME COURT 638,
Vs. State of Andhra Pradesh & Ors,” Writ Petition (C) No.14 of 2008 decided on 1

9.04.2010
and “Basavva Kom Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has he

“General Insurance Council & Ors,

o, cte/led panchnama; taking photographs of the veicle, valuation report, and & secyq y
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05.09.2020

Joined through Video conferencing at 10:20 am.

This is an application for releasing vehicle bearing registration n
DL-95BF-0612 on superdari. .

| |
Present : Ld. APP for the State. |I 1 ht

LH
Sh. Ghazi Salahuddin, Ld. Counsel for the applicant Prabhjot 5"‘5‘“{34! d
through Cisco Webex. | fh i

10 has filed his reply. Copy of same supplied to Ld. Counsel electronically

Same is taken on record wherein it has been submitted that he has no objection, if ve
released to the applicant.

Instead of releasing the vehicle on superdari, this Court is of the view that t
vehicle has to be released as per directions of Hon'ble High Court of Delhi in m@
“Manyjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09. 2014,

Hon'ble High Court of Delhi in above-said judgment/order while relyi
the judgments of Hon 'ble Supreme Court of India in matter of “Sunderbhai A ti
Vs. State of Gujarat”, AIR 2003 SUPREME COURT 638, “General Insurance Council & Ors.
Vs. State of Andhra Pradesh & Ors.” Writ Petition (C) No. 14 of 2008 decided on 19.¢
and “Basavva Kom Dyamangouda Patil Vs, State of Mysore”, (1977) 4 SCC 358 h

"ﬁE v&hidesimaﬁmdm an %ﬂmmwbeﬂ!wmm
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05.09.2020

Joined through Video conferencing at 10:25 am.

pPresent : Ld. APP for the State has joined through Cisco Webex.
sh. Jitender Pradeep, Ld. Counsel on behalf of appﬂcantlﬂm bopili

Kumar has joined through Cisco Webex.

This is an application under Section 437 Cr. PC for grant of blﬂi "'ﬁ
applicant/accused wherein it has been submitted that applicaﬂt/al:505“-‘d has been false ¥
implicated in this case and he is in JC since 01.09.2020. Ld. Counsel argued that I'EWWM

brother of accused and as a security of said loan, complainant gave post dated cheque qf-_lh;';_ln
lac and the scooty to the brother of the accused. The accused and his.bmther-were.m-mé
about the registration of present FIR and when accused was using the said scooty, then he
was arrested by the police. Therefore, applicant/accused should be granted bail in this matter.
Reply has been filed by 10 electronically. Copy of same supplied to Ld. Counsel
electronically. Perusal of the reply shows that FIR in the present matter got registered on
03.10.2019 and applicant/accused is not involved in any other case,

Heard. Perused,
Considering that recovery has already been effected and appliaa t/accus

bond and surety bond in the sum of Rs.20,000/- mhandmhjmwmm

d person(s) shall attend the Court as per conditions of bo

-. “ -: | : - —% o -
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05.09.2020

Joined through Video conferencing at 10:30 am.

Present : Ld. APP for the State has joined through Cisco Webex.
MHC(M) HC D.P. Yadav has joined through Cisco Webex.

Perusal of the applications shows that FIR in the present got rgﬁswl'i_ J
Section 354B/323/506 IPC. Thus, this court has no jurisdiction to entertain the presen

applications as same falls within the jurisdiction of Mahila Court.

At this stage, MHC(M) submits that he wants to wrthdfa"l m

applications. Heard.

In view of the same, present application stands allowed to be withdrawn.

One copy of order be uploaded on Delhi District Court website. Conv d‘ )
.- be also sent to the e-mail of SHO PS Sadar Bazar. The printout of the appllca' jo
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FIR No. 616/15, 633/15, m
734/15, 3.

05.09.2020

Joined through Video conferencing from 10:35 to 10:45 am.
Present : Ld. APP for the State has joined through Cisco Webex.

g

MHC(M) HC D.P. Yadav has joined through Cisco Webex.

e : | of case
Vide this common order, | am disposing off the applications for disposal of cas R

-
properties.

As per the applications, cases have already been disposed off.

Applications stands disposed off.

Accordingly, case properties in question be deposited to District Nazir.

One copy of order be uploaded on Delhi District Court website. Copy of order

be also sent to the e-mail of SHO PS Sadar Bazar. The printout out of the applications awnd. the

order be kept for records and be tagged with the final report. :

( 'ANO-\
MM- -06/THC/

KUMAR)
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05.09.2020
Joined through Video conferencing at 10:50 am.
Present : Ld. APP for the State.
Sh. Rahul Tandon, Ld. LAC for the applicant/accused Chande

Shekhar has joined through Cisco Webex.
Be put up for purpose already ffxed/FP on 15.01.2020.
One copy of order be uploaded on CIS.

(MANG
MM-06/THC/
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05.09.2020

Joined through Video conferencing at 10:55 am.

Present : Ld. APP for the State.
Sh. Rahul Tandon, Ld. LAC for the applicant/accused Ansh Seh

through Cisco Webex.
Be put up for purpose already fixed/FP on 04.12.2020.

One copy of order be uploaded on CIS.

(MAND) kUMAR)
MM-06/THC{Ceptral/05

.
by
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Ramesh Chawla Vs. P

05.09.2020

Joined through Video conferencing at 11:05 am.
Present : Sh. Ankur Jain , Ld. Counsel for the complainant has jo

Webex.

Ld. Counsel submits that one connected matter is pending
he requested that matter may be put up for 10.09.2020.

At request, be put up for 10.09.2020.

One copy of order be uplogded on CIS.

Scanned with CamScanner



05.09.2020
Joined through Video conferencing at 11:10 am.

Present : Sh. Nitin Chaudhary, Ld. Counsel for the complainant has |
Webex.

Be put up for purpose already fixed/FP on 01.12.2020.
One copy of order be uploaded on CIS.

MAN 7

MM—O/THC
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05.09.2020

Joined through Video conferencing at 11:10 am.

Present : Ld. APP for the State.
Ms. Babita Seth, Ld. Counsel for the accused has joined thra

Be put up for purpose already fixed/FP on 27.11.2020.
One copy of order be uploaded on CIS.
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Usman Ghani Vs. Mohd. _

05.09.2020

Joined through Video conferencing at 11:00 am. __
Present : Sh. Prabhakar Pandey, Ld. Counsel for the complainant hafsm thi
Cisco Webex.

Heard.

T e

Reply be called from concerned SHO PS Sadar Bazar as to
(1)
(2)

Whether the complaint of the complainant has been received at the PS ar ot
From the contents of the complaint whether any cognizable offence is ¢
or not. !

(3)  Whether any FIR has been registered or not on the basis of the said com

Reply be filed on 15.10.2020. L4. Counsel for the complaj

copy of complainant/documents physically as well a5 E1Th
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